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.COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
TirTY-FOURTH REPORT

SHRI K. M. KOUSHIK (Chanda): 1
.beg to move :

“That this House do agree with the
Thirty-fourth Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House on the Tth
August, 1968."

MR. DEPUTY-SPEAKER : The ques-
Aion is:

“That this House do agree with the
Thirty-fourth Report of the Committee
on Private Members Bills and Resolu-
tions presented to the House on the 7th
August, 1968."

The motion was adopted

15.02 HRrs,
CONSTITUTION (AMENDMENT)
BILL—contd,
(Amendment of article 120) by Shri Era
Sezhiyan
MR. DEPUTY-SPEAKER: Now we
.take up further consideration of the follow-

Bill
ing motion moved by Shri Era Sezhiyan on
the 26th July, 1968 :—

“That the Bill further to amedd the
Constitution of India, be taken into
consideration.”

The time allotted is one hour and 30
minutes, of which 18 minutes have been
taken. We have now got one hour and
12 minutes. I think, I can call the Minis-
ter at ten minutes to 4.00...

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRIL
VIDYA CHARAN SHUKLA): Yes.

SHRI S, KANDAPPAN (Mettur) : I
am afraid, we have to extend the time.

MR. DEPUTY-SPEAKER : That we
shall see, from the progress of the debate.

Mr. Sheo Narain to continue his speech.
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MR. DEPUTY-SPEAKER : Before I
call the next speaker, I would like to point
out that Shri Sheo Narain has perhaps
unwittingly extended the scope of the
debate, First, let us understand what is
contained in the Bill. Here, the main
question is what the floor language in the
House should be, though according to the
Constitution it is permissible to have all
languages, and whether all languages
should get an opportunity of as simul-
taneous translation at least into Hindi or

English, That is the purpose of the Bill
if I have understood it correctly. It is

not a language controversy which is intro-
duced by this Bill.
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SHRI S. KANDAPPAN (Mettur) : One
hon, Member from the Congress side was
very eloquent that we should be proud,
like some other countrymen, (o say that we
are Indians and so we speak Hindi, 1 am
sOITY o say there cannot be more ridiculous
proposition than this. Fortunately for those
countries, they have got only one language,
but in our country the fact is that different
sections of the people speak different lan-
guages. We just cannot wish away the
realities of life, we have got to live with
them.

As per your guidance, 1 would like to
confine my:elf to the Bill as it is. Simul-
tancous translation was, in the beginning
very much opposcd. Actually, during the
tenure of Mr. Mavalankar as Speaker, Dr.
Lak:hmanaswamy Mudaliar from Madras
wrote a letter to him requesting him for
simultancous translation, pointing out that
it would be a mockery of democracy if
there was no intelligible discussion among
the members in the Houses of Parliament,
bug his request was not conceded, and the
reply given to him by the Speaker was that
if there was simultaneous translation from
Hindi to English and vice-versa, there
would not be any incentive for non-Hindi
members to learn the Hindi language.
There cannot be a worse provocation than
that for non-Hindi people to decide not to
learn this language at all, but that was the
situation at that time.

Then, during tenure of Mr. Hukam

_Singh, this matter came up again in the

and the opposition as well as some Con-
gress Members were insistent, He had a
meeting of all party leaders, and in that
from the DMK side we insisted that there
should be provision for all languages, but
friends persuaded us, including the Speaker,
not to insist on that, to be satisfied with
translation from Hindi to English and
English to Hindi for the time being, and so
we accopted that. '
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What is ‘the present position ? Though
the members are said to be more than 500
in this House, I am cofrect in assuming
that we can as well say it is only 400 or
even less. I am safe in assuming that there
are more than 100 members in this House
who do not have knowledge either of Hindi
or English, Is it right and proper, is it fair
even in the name of the Constitution, to
allow them to come to the House, and then
to prevent them from partaking in the
deliberations in the House ? They are do-
ing a grave injustice to their constituencies.
Either you amend the election law and
prescribe that only those who understand
English or Hindi should contest the elec-
tions, or accept the Bill before the House.
I am afraid the other thing cannot be done,
so naturally you have got to accept this
Bill and amend the Constitution. So, it
is a very reasonable request, and I do not
know why members get doubts,

1315

This should have been done long ago,
but why has it not been done ? 1 feel very
sorry to say that the Government seems
to be very anxious and very much con-
cerncd to promole the cause of Hindi by
fair or foul means, without paying any
attention to the genuine difficulties that the
membeis have to face hicre.

Today some members were saying that
we have to learn Hindi, It may happen or
may not. As far as my parly members are
concerncd, 1 may frankly say that all the
25 of us do not know Hindi except for a
few common words that we have to use in
the hotel and other places, which are in-
evitable for carrying on day to day life.
Even if we do learn that language, we have
to wait for sufficient knowledge to be able
to take part in the deliberations of the
House in that language. Even after that,
what is the guarantee that 1 would be re-
turned after 19727 As far as Tamil Nad
is concerned, a qualification in Hindi is
most likely to be considered as a disquali-
fication as far as the electorate is concern-
ed. This is the real position there.

So, these are all basic issues, How can
anybody suspect the hona fides or honest
intentions of the member when such a Bill
comes before the House ? I strongly feel
that the Government should accept this
Bill.

SRAVANA 18, 1890 (SAKA)
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With regard to the attitude of the Gov-
ernment, [ want to say a few words. I
brought to the notice of the Speaker and
with his permission on the floor of the
House also some difficulties about the
copies of proceedings sent to Members, At
present, Hindi speeches are recorded in
Hindi and English speeches are recorded
in English. It so happens that a Minister
or a Member begins speaking in English or
Hindi and after sometime switches on to
Hindi or English with the result the speech
is partly English and partly Hindi. We are
getting  simultancous trapslation in the
House but when we g0 to consult the
speeches in the Library, we are confronted
with this difficulty and we have to refer
only to the summarised version or we have
to consult yet another translated version
for that portion, 1 wrote to the Speaker
that we should get a unilingual copy that
we opt for; if 1 want an English version—
which is the only language that we can
undersiand here—we should be supplied
that version, Those who want Hindi version
can be supplied Hindi version. This is
simple and involves no additional expendi-
ture, 1 wrole to the Prime Minister about
this in February and she replied that shs
had referred the matter to Dr. Ram Subhag
Singh, the Minister of Parliamentary
Affairs 1o do the ncedful. Nothing has
been done; five months have passed, T re-
fer to this matter only to show that even
in matters involving so much of inconve-
nience to Mecmbers of Parliameni, the
Government is  indifferent. As I said
already, no additional expenditure is in-
volved, T have not asked for translation to
be given 10 me in Tamil which is my own
language. 1 have asked for a translation to
be given in English. It.is a foreign lan-
guage but it is still a language which I can
understand, Such simple and reasonable re-
quests are not conceded, This attitude will
only fan the anti-Hindi feeling that is
already there. Government should see that
as early as possible they make arrange-
ments to use all the languages here and
simultaneous translation is provided in
these languages, We have becn known for
our tolecrance and patience but Govern-
ment should not take advantage of it un-
duly and force us to take cxtremc steps. . .

MR. DEPUTY-SPEAKER: You are
widening the scope of the discussion., The
scope herc is very limited.
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SHRI S. KANDAPPAN : ...which we

ourselves are reluctant to take. I appeal to
the Government to accept this Bill.

MR. DEPUTY-SPEAKER: I have
received ten or eleven slips, Even if I were
to give only five minutes, it is not possible.

AN HON. MEMBER : Extend the time
by half an hour,

MR. DEPUTY-SPEAKER : Even if I
extend the time by half an hour, I cannot
give more time,

SHRI VIDYA CHARAN SHUKLA: I
have to go to the Rajya Sabha.

MR. DEPUTY-SPEAKER : [  cannot
take that into consideration, I must look to
the sense of the House,L I can extend the
time by half an hour. But I request
Members to be very brief.

SHRI VIDYA CHARAN SHUKLA : I
shall intervene in the debate earlier and
later on the Mover will give his final reply.

SHRI S. KANDAPPAN: Are they
accepting the Bill 7

MR. DEPUTY-SPEAKER : No, no. But
apart from that, I am sorry so many Mem-
bers would like to participate, but. .

SHRI SEZHIYAN (Kumbakonam):
Give more time.

MR. DEPUTY-SPEAKER :..the time i
limited, at the most I can give five minutes
each, We will try to conclude as early as
possible.
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[Sur1 THIRUMAL RAO in the Chair]
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faQy oF @ ¥ IM F FOS qwi
g 1Y S AT WTHT 1 e AT9T
1%L fovar, fq Tere AT F 979
g AT A OF W E, U gfee st o= wraar
& yia f& W w1 ;WA
¥ AT &, AYAY ATNEY FY FEE T
oY g & fF sage S TeneTEr-
g 7, TE A A, FOA F A@AR
wAfegt &, gaw g | foY |rdv
afc WY a3-3¥ Aqvay 7 fg=y @Ev o
a7 a9 ? g vk gy WA
wTsY w2wt ®Y gy ol Ag g wW
foi wra o feget #1 #1f a@ 7@ §
N AR 7T A qg WA Ag A
afed fir ag H1E Ar=araay 1 qareT § |

SRAVANA 18, 18%0 (S4KA)

Constitution 1320
(Amdt.) Bill

I Wy TN ¢H A w7 i S
o gt v st A
A g Y AT AT § R A A ?
dar aWt 47 fordaw far, a7 SwEr
T* & T ag Y Wi F I ot 3
T I frem wifed | g9 wed ag
qras TGt gFT Wfgd | A weww
wifag & & ¥ & amar gon § A
qAGTHH A QI Wgar g afe
FENTH F T FT A A et &
aRfagl aF aqd srawr A g
aeal ®ifs o sEHY T A S
T § A 7 gt ored &, e st
WG § 41 FAS A §, qg I AE
GHHA T ! A9 g feadT WIETeT ®
AT HI ITAEAT FIAT qEAY P wW
<€ ¥ g g 9¥IET 9@ 1w
ford Ta ax g #Y 7€ e & faamre
AT =ifgg |

% fadas & @ fagra & wewa §
fs g7 ey wmar § Qe # glawr
g wifed, gF §r Ifed, ¥ ag
TN A THFAT FT gl AT g ¢,
ag dfqur &1 gv W) 7 &, afew
gag & WA feadr gfaar s grrar
¥ g awar &, TEw 9w &1 gafad
zq faw & 75T 9 A arw § e oy
HIYEH ¥ FATR KT ATGT G, EWE
Rt # gl wfeTedt | § W 6
q= 1 AT g4, W freem el
arfs 48 TE9Y TETE § 91 @)
T IEE § 99 §T & & a7 g%y
U, W1 A9AY A Wir § drer
w1ga &, o Sy amarw £ Wit aw
aE¥, vt I ¥ AT F1 g o7 q
ey feafa &  aff wwwar fir 787
ot e faeran & fet A wT A
oF Wi § arad @, oA s ¥
warar Wit grar @Y, qgt e fel
aft §, g T faere Y A w7
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[=fy siwreaTer A

€1 & ar9-mg g7 oF fragw Ak
AT & | g4 faa 7 91 W ww0r @)
T & 430 T A9-719 IA07 Y, I9
¥ ar 7 T qF arg €957 77 AR_A §
e 7 17 faw &1 73 7F T gEdAT W
a% 11 ¢ F srearas AR 19 F ¥ s
@ & o sravre o Ad g 5 sa
F s 3ot <a@y wd | ot wv Ffqer A
14wmﬁitﬁ%mwf{q AT H
i 1T 1 Faq {720 F g @ AR
oY -6 {5 &1 @wT v I
9 | g IAF FET T qX T4 |

TT T3 9% 9T AITAT F HAA FY
T I WY g AT 7 999 g o7 AT
TE U FY I AT F 9397 ALY
f 17 I w1ad I 70 TG 97 39
9T qT UHAT @ Gn:‘r"r | AT
WIGTT 9 A1 WA F 407 17 qramsi
F XM AAKT 7 3T6 T4 T ZAT
& AT 18 AT JaAT T 1 WoIneAi R
315 2R R E T S
fora {ragrats o 0 o foea
W7 T Rreqer fazar B 00 ATegw
w3 nx‘rvrrgmi‘-u e AT
garziITe s sTFnw A afesr
& qra wF FAT Tl AT ey #1
A A @ FE fEn & N UITOFAT &
foad @9 o= T gw B IR AAAT
=rfza )

a1 F ova &1 stfaw aa7 7 9§ gq

¥ gx fad & qwda 779 § 29 o 92
~ f& gErt AAAT wRE m ar TR
feear § 1% a1 67 st HT AT H
I | A1G WA H qrE amrﬁrraa:a
AT ITT IT S Faar s e |
dfaara F w@IET 14 T} Y g
Y EAYFT FIT 2q 3T G577 FY frgrerdt
g #7 ¥4 faw wr @ifEw wwgT w70
AT | AT W § faE O T g,
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a1 wfwszr # fag sfag :rir’ 2
I FW & A fag wr A aad
& 9 g g AT F AT WA T’t
afwsifdy %%, 7z @@ @ =wa &
AT 8, ACFA S gArk afqa wrar Ay
azrd & fax S7AT WG wIer & A
qrd ATAT § W AEA §, 99 F aAA
RO qad T 15 w@r ) F A8 aww
qrar fF 37T #11 qF &)

TIfgd =7 fagF @ gifes aTwdT
F ge 4 fr3za vem 5 o790 &
#AAT B g frar A@E
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SHRI H. N. MUKERIJEE (Calcutta
North East) : Mr. Chairman, Sir, this is
a simple but very essential Bill which I
wish Government has the wisdom to
accept in principle. There might be some
technical complication to be encountered if
this Bill is going to be operated, but in
regard to that, we might leave it to the
future. But the Government might very
well accept this measure in principle.

I am very glad that this Bill has had
support generally speaking from all sides
of the House, Except for u diversion of the
speech by Mr. Sheo Narain, everybody has
supported the substance of the measure, It
was specially notable that our venerable
friend, Seth Govind Das, supported this
measure, cven though he put in a caveat,
as did my friend over there, against the
intrusion of English in this proposal.

The substance of this Bill the Govern-
ment should have no hesitation in accepting
because, if democracy in our country is
going to have any meaning at all, it is quite
clear that discussion in Parliament has got
to be held in our own Indian languages.
More and more those whom the people of
the country are sending as their represen-
tatives in Parliament are very fortunately
not the kind of people who used to come
to legislatures in the olden days and so
many of them do not happen to know
English or Hindi, which are the two lan-
guages now current in our Parliament, and
it will be quite impossible to function in

_Parliament in the near future if we have

the present rule in regard to Hindi and
English being the only two permissible
languages. Bven as it is, quite frequently
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the Chair permits what is a technical vio-
lation of the Constitution—but the Chair
does it with very good reason, and every-
body- supports the Chair—when speeches
are made in a language which is not either
Hindi or English. My hon. friend over
there quite frequently makes speeches in
Kannada and everybody has to I'sten, but
we like the whole idea in spite of the fact
that an article or other of the Constitution
goes against it. Now the Chair has very
willingly come forward to recogmise this
matter on principle, and there is nothing to
prevent government from coming forward
here and now to say that they accept this
Bill on principle, that there are certain
difficulties, technical complications which
are going to be seen to in the immediate
future,

SRAVANA 18,

The only difliculty that can arise appears
to be the difficulty in regard to simultane-
ous translation, but if for the time being,
simultaneous translation is rendered into
Hindi and English, the speech in Oriya or
in  Malayalam would be translaled into
Hindi and English, only one addit'onal
effort is needed for the time being. and this
can perhaps be done without much diffi-
culty,

Some of us happened to be in the Soviet
Union reeen'ly  with  the Speaker at the
head of our delegat'on, and we tried to find
out what they do in regard to simultane-
ous translation, They have a provision in
their Supreme Sovict for translation into
thirteen languages. They do not usually
need to have it but that is a different mat-
ter. They are in a fortunate position be-
cause Ruyssian is a language very largely
understood, and even largely spoken, by
people who do not belong to the Russian
nationality. But, anyhow, technically it is
possible to . have translation into thirteen
different ' languages.

Now, this matter can very well be looked
into in more details, our technicians could
look into this matter and it could casily be
done. As I said before, this thing should
not be postponed, Because, after all, when
you come down to brass tacks, a man is
always happier when he uses his own lan-
guage, We may learn Hindi or English so
that we might be able to speak in it, but
those of us who do not belong to the Hindi-
speaking area, we do not learn Hindi as

Canstitution
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we imbibe our mother's milk, We ‘learn’ our
own language and there is no shame in it.:
Shri Sheo Narain tried some cheap jibe at
the expense of people who are non-Hindi-
speaking, who cannot speak Hindi when'
they go abroad and he said how it is a
matter of shame. It is nothing of that sort.
We are a multi-lingual country and it is not
a matter of shame that we are a malti-
lingual country. And in spite of our being
a multi-lingual .country there is a cultural
unity in this country which ' 50
many divisions, linguistic or ¢ . There
is no shame if some of us are™not able to
speak in Hindustani,
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Besides. if we rake up the past and talk
in that way, we shall only delay and, per-
haps, prevent the solution of our linguistic
problems. Raking up the past would mean
that we remember how Mahatma Gandhi's
suggestion regarding Hindustani, and not
the kind of Sanskritised Hindi which has no
life of its own, which would not developed
as a really popular language and that kind
of thing, but Hindustani, if that was the
national language. if it could be written in
Devanagari as well as in the Persian script,
which was Gandhiji's suggestion, if that
idea was h:ounght forward and implemented
in 1917 1 in the immedately following
years, 0 ~bly all this linguistic
trouble wourld have been nipped in  the
bud,

But that has not happened and it is no
use crying over spilt mlk; it is no use
merely beating our breasts and saying, “We
did not do this or did not do that 20 years
ago.” It so happens that we are confronted
today with a particular situation, How do
we deal with it 7 Here is a very reasonable
request and I personally am quite sympa-
thetic to the idea that we do away with
English. The sooner we can do away with
English the better; the sooner we can do
away with this kind of slavish mentality
which persists in our minds that a speech
in English would mean sOmething more-
sionificant, would get better publicity in the
papers and that kind of thing, the sooner
we get rid of that mentality the better for
all of us. But the practical problem today
is that there are so many of us who do not
know Hindi and, therefore, for their pur-
poszs English bas got to continue for at
least a ceriain length of time. If a really
sympatbetic and understanding approach is
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adopted on the linguistic problem, maybe
after a decade or so we can fix upon one
or two Indian lamguages as the languages
which could be understood by all our
people.

Therefore I feel that English has got to
be retained on account of practical consi-
derations which we cannot brush aside. But
the Bill only asks for something which is
on principle absolutely unexceptionable,
The Bill only gives rise to a certain minor
technical complication which could easily
be managed if the Government is serious
about it, Therefore 1 suggest to Govern-
ment that they accept the view of the
House as already expressed in the different
spceches made, accept on principle the Bill
and leave the implementation of it to fur-
ther discussion and consideration of the
problems involved,

MR, CHAIRMAN : Shri Panigrahi.
SHRI RABI RAY (Puri): Spoke a few

words in Oriya,

SHRI CHINTAMANI PANIGRAHI
(Bhubaneshwar) : Spoke a few words in
Oriya.

SHRI RABI RAY : Spoke a few words
in Oriya.

SHRI CHINTAMANI PANIGRAHI :
Mr. Chairman, my hon. friend asks me to
speak in Oriya. I am willing to speak if
the House can understand it.

Just now 1 heard our friend, Shri Hiren
Mukerjee, who spoke on this occasion. 1
hope there is not much of difference so far
as the spirit of this Bill is concerned, I
quite agree with Shri Sezhiyan and all those
friends who have said that the Government
should accept it in principle. In effect we
have accepted it in principle; de facto accep-
tance is there. Almost all the recognised
languages are being spoken; whoever likes
to speak in them can do so.

The question arises as to the simultane-
ous translation of the 15 languages that
bave been included in the Eighth Schedule.
Of course, as Shri Mukerjee has pointed
out, and perhaps all our friends will agree,
there may be some techaical difficulties. I
have had the opportunity of attending some
of the international gatherings where in
fact five languages have been accepted for
simultaneous translation, namely, French,
English, Russian, Spanish and Chinese,
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We cannot say that all these 14 lan-
guages that we have accepted in the Eighth
Schedule have no tradition. Take, for ins-
tance, Oriya; we have a tradition of ‘2,000
or 3,000 years, Or, take the case of Tamil;
it has a rich heritage extending to -3,000
years, Almost all the languages, Bengali,
Gujarati, Marathi, have rich heritage ex-
tending to thousands of years. We want to
develop them. The Government of India is
spending crores of rupees for developing
all the languages. It is good that we are
spending huge sums for developing these
languages. It is good that they also get re-
cognition in this sovereign House; other-
wise, there is no meaning in it.
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Now because we are extending the scope
of democracy more and more people are
gradually participating in the administra-
tion of this country both at the Centre and
in the States as also at the village level.
Even 15 years ago we could not conceive
of it. When today millions of people are
participating in the administration of the
country, it is good and necessary that the
respective languages must be given due
dignity and priority in the transaction of
business in this House.

1, therefore, quite sympathise with the
spirit of this Bill, but I would request the
Government and the hon. Minister that
while taking into consideration the spirit
of the Bill they must try to find out whe-
ther it is really possible technically. I
think, there might be difficulties as Shri
Bohra pointed out in translating simultane-
ously into 14 languages. That is different.
But once we accept the principle, it can be
worked out. Therefore, without going into
details, 1 extend my full support to the
spirit underlying the Bill.

1 hope, keeping in view that this country
is a multi-lingual country having a rich
heritage of languag: and culture, it is good
that the Government should accept the Bill
in principle and should try to see that all
the languages get the facility of being used
in the business of the House. At the same
time, they should try to find out how far
it is technically possible to have simulta-
neous translation of all the different lan-
guages.

MR. CHAIRMAN : The debate on this
Bill is to conclude by 4 .0’ Clock, Let us
give 10 minutes to the Minister to reply.
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I think most of the Members arc agreed
on the principle of the Bill.

oft fy o : STl wEYEA, FR-AEH
wF Sar a7 fear O | I TG HEE
fra g

MR. CHAIRMAN: It is not in my
hands. Many arguments are common.
Therefore, 1 would request the parties to
cooperate with me. The Minister has got
some other work, When he is in a mood
to accept the principle of the Bill, it is
better to take it earlier than delaying it.

SHRI DINKAR DESAI (Kanara) : You
should give chance to representatives of
each group,

MR. CHAIRMAN: It is not in my
bands to implement your suggestion, The
time remaining was only 1 hour and 12
minutes, You must give 10 minutes to the
Minister to reply.

st ofw o fagdt & 3 sy

A g & T3 fem

SHRI VISWANATHA MENON (Erna-
kulam) : Mr. Chairman, Sir, I congratu-
late the mover of this Bill because it is one
of the most important subjects affecting
the mational unity and the national inte-
gration. I remember the day when we had
a discussion about having a Parliament
session at Banogalore, Then also, the ques-
tion came up that by merely having a ses-
sion at Bangalore or Hyderabad or at any
Southern area, will not solve the problem.
The main problem we have to solve is the
question of language. The equality of lan-
guages must be recognised by Parliament.
Recognising all the languages in Parlia-
ment means that if I speak in Malayalam,
that must be understood by others simul-
tancously and for that such a machinery
must be arranged. That is the only way
out. Although I can speak some English or,
even if I want, I can manage to speak
some Hindi, my ideas, my feelings, can be
expressed morg fully and adequately only
in my mother tongue. Hence, such an
arrangement is highly essential. The Con-
gress Government that has been ruling the
country for the last 20 years has not done
that. The time has now come when the
Congress Government must take a decision
to implement such a progressive measure
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and they must come forward to accept this
Bill.

I remember the day, when the debate
was going on about having a session of
Parliamen; in the south, when the Minis-
ter of Parliamentary Affairs, Dr. Ram
Subhag Singh, promised before this House
that they were thinking about it and that
they were considering it, My humble sub-
mission is that the Minister should accept
this amendment. After accepting this
amendment, we can, naturally, proceed fur-
ther and solve some technical difficulties.
Some of my friends were saying that simul-
taneous translation of 14 languages is diffi-
cult and all that, These are small things.
Comrade, Shri Hiren Mukerjee, has already
said about what happens in the Soviet
Union. My humble submission is : If there
is a will, there is a way. The Minister of
Parliamentary Affairs has already promised
that he will do it. My humble submission
is that this amendment should be accepted.
After accepting the amendment, within
such and such time we can arrange all
those things. After all, 14 cabinets must be
arranged and some machinery must also
be arranged. So far as the technical part is
concerned, the Soviet experts can come
here and it can be done in no time, We are
spending a lot of money on varioys things.
If you really want pational integration in
this country, then this must be done. I am
coming from the southern-most State where
we speak Malayalam. If an ordinary
Malayalee is elected and he comes over
here, he must get a chance to speak in his
mother-tongue, and the facility of simul-
taneous translation must be there. My hon.
friend, Mr. J. H. Patel, always speaks in
his mother-tongue in Parliament. But we
canpnot understand him. We must have the
facility of understanding him simultaneous-
ly as and when he speaks; he may be say-
ing very important things and we must
understand that; then only, the debate can
be conducted properly; only if we under-
stand, can we answer those points and sup-
port or oppose the views expressed. So,
such an arrangement is highly essential if
you want the unity of the country to pre-
vail. If Mr. Sheo Narain's attitude is taken,
then we can realise what will happen, My
humble submission is that these Hindi
fanatics have done much harm to the Hindi
language; to speak the truth, that is the
correct thing. I am pot going into the lar-
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ger. question. My humble submission is that
at least in Parliament there must be equa-
lity of languages and for that purpose, such
a mach’nery must be accepted. My humble
submission is that this amendment, which
has come very correctly and in time, must
be accepted, I congratulate the Mover once
more and [ give all the support to his Bill
-on behalf of my Party.

MR. CHAIRMAN : Mr, J. H. Patel.

SHRI K. R. GANESH (Andaman and
Nicobar Islands) : We also want to speak.
Please be fair to this side also.

MR. CHAIRMAN : I am not partial to
anybody; I have to maintain the balance,

Mr. 1. H. Patel,

SHRI J. H. PATEL* (Shimoga): 1
support the Bill brought forward by the
member of the D.M.K. It is important that
when a member speaks it should be
understood by everybody.

When 1 speak, you should understand,
and when I speak in this Lok Sabha which
is the ‘House of the People’, it should be
uvnderstood by all the people just as I have
an obligation to specak in a language under-
stood by the House, the House of the
People should transact in such languapes
which are understood by the ocople. House
of People without people’'s languages is a
mockery of the Constitution and of demo-
cracy. Otherwise the very words “Lok
Sabha” have no mcaning and it would
then be termed as “Pur-lok Sabha”,

(TTeirE &)

It is therefore necessary that the tran-
saction of business in Lok Sabha should
be in a language which is understood by
everybody, It was in this connection only
that T suggested to the Speaker and the
Prime Minister in March, 1967 to have
arrangéments made for the simultaneous
-translation of my speech—a regional lan-
guage into other languages. But so far no
action seems to have been taken.

We do not hesitate to comstruct revolv-
ing tower or cmbark upon any schemes,
which are luxurious and costly, because we
had seen them in foreign countries. We
want to introduce automation, because now
this is the keynote in the West. In all these
matters we spend large sums of moncy. But
,to introduce a besic thing and essential
- thing which is vital to the large majority,
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we delay and vascilate. 1 therefore request
that Government should think over this
problem .and see that proper arrangements
are made for translating speeches of mem-
bers speaking in their respective regional
languages into other languages.

16 Hgs,
- «ft it fay (Jgas): v
wEIRY, g W g g9 F qHA

T & Ol O g TR A A g —
TF FTEAT 98 @R oF franit oy
AT g T T T2 1 7% & i P

9T g A T AT g 7 Ty

&% 2 fir g forr st & Y srgd sareTe
FT IQR FET I F GFa1 § | I
TTEL FI AT & T G99 7 41 AN FY
wrar? A @ agd 1 g@a s fE
aTe & A 1T AR 9ge g -
o qre faar, da fam awa s,
92 & a1 fo qATT AT B AT A
fegram #Y g, 3737 R IR & qafar
FT AFAT | FTC FY ST AT qgr I
T | A1eAT A I S =0T Ry qEfar
FIAT | 9 ATET GLATT B AT §
fa=aY #Y, Faeri a1, afaer &Y, T A,
ARATAT FT. IE FT AT GATH BT AT
gfoar Y s & 41 gg F4t T W2
arg ! § qg ATEAI 9E W@ W |
73 wrt ¥ &1 ag faw Iw foay a8 7 fas
FAT A9 A 31 § afew s a0
W gwaa &1 I Ff ¢ 7 {6 grad
F7 afew a1 3W HT f g OF ArE FI AV
FE § FAPAT AT R
FF ST JTH § A IAT IF G LT
&Y FETT & aeanl g ()

.......wwlﬁ aﬁ-mm
a7 fF ¥% & 9 ¥ S a1 AGY q@lr
i fer @t & qafedt §, TR
FST AT F AACET g Ay gwA
figahy wreT  ATEl @1 FATTET Y, W
wraT ffY e 9T Saae! g g
mErh A AT awT 71 & &
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*The original speech was delivered in Kannada.
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yfera 9199 F 9 Wl ® 99 ™
sEA A g frw A o wEw § R
R ¥ S5 ST #7 qaf gy TifEe |
@ AT 7g o agt ey & =
S a1 7 IS &1 ZEA G E,
ag feegeam &y ofeade & 1 feay &
< i, RgaT g9 T I av
gear | o o G @+ gh 9T W
=TT FTAT g | AR Erfre e A
faeg= % @ #7 ar@ wF w@E A
SAET # ATRH! I § AR AqY S
¥ orar-we Wifqwe fofemm &, 5w
Tt FRIEET 8, IO g I
qeT 71 AT Fgi T AT &) Far |
ag T FL 4T T T, Ig A AT
pravd R T 5w
T FX3 fo F1€ ey fg=sr & av sw
YT &Y T | AT AT AT AV Fohar
&, o o feafa &1 e § 5 Y giawes
§ ST TERAT T A T A T8
s over dy g7 foafa gafac g 6
¥g 78 TN & f gt OF @ g g
TET g1, T AR I AT waTaT gl g |
g a1 g€ g AT |

@ am  faae | JudE AEy,
} ¥ ara 1 a1 g e 2w & v
X, AV TENUA 9T, THEE gl
T O, W T FT agT AW I
TEM | WRT AgEE w41 6 g1, @R
t, T , OF g AT Y F) @FHIEE
F@ T AT & 1 THIT qg faw qw &
# AT AT TH AT T O AL FCAH G
IER FW F AEr g av e
W g G gH IR HCTHA | @-
far st & g | I e
waraT 7 §, F feer of aedt drer
Y awan | AfeT d wgan § AR Ao
o ATet ¥ N ATd F Y I wge fin
Eq ¥ JO H TFAC FET i )
T o9T NN @ ¥ &, ww@rew
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&, arfrer gY, #1€ o s W @w
T AP A, AT F AR I F awAT
F{ 3R ot a® a9y T W ¥
FE AT AT om wrd q@t 43, o
T @ Pz g oagd i A
feft s & qew F, fd, &
TEFE §, A, e
A A, T & fF F A
7T AET q9 1 I g 9AH AR
T A TG FIX FAT AT F1W | T
B T a9 AT ATA, AL g AT
T T ZFT, JgT WY A AT o, ot
WF g g, g A fooeg A
el & SR Srarcaet g o
ar A g2 T ¥ e & ag o @

eI T ag Ay g fF g A |,
@R ¥ R 0F AR ¥ TgueT ¥
TAF ¥ a1 9 a7 ¥ e geray Y,
afet SRl # ox aF & afd,
fafefesm & #1€ ama 48 & T &
AR T g & T1fgw | @ ag o e
T3q & ara Ay § F wAwar g
feaet TR @ W ag o= § &R
HTEAT T A oY qg qwon & FF a8 A
g afgr R w A N aa g
7@ T FIT F o % o Ao
Hat wF ot § wgw fF gwr fafe
F 0%E IR I g fafre @
T TFEHE X al I8 AETC 8 &
¥ge #, 30 A fgrara 7, Fw Y gwan,
ITHT TTAY, I F A9, §W ¥ W=
T SR ATERT 3w Y woraet & fog ag
T T FrRAT R AT e v
FEL T |

SHRI TENNETT VISWANATHAM
(Visakhapatnam) : My task has been made
very casy because of the speech of Mr.
Randhir Singh. He has put so many good
things today into a single small speech.
The argument has been made on ihe
ground of understanding of the language.
I will go a little further. It is not merely
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a question of understanding. It is a ques-
tion of equality and equal dignity of all the
languages of this country., We have divided
India on linguistic basis and the Constitu-
tion says, every time the matter comes up
here Parliament says, that all languages are
equal and have got equal status. When we
come to this forum, what do we find
actually ? I suppose there are 12 crores of
people who are educated in this country
and about 6-7 crores will be reading news-
papers. In the morning and evening when
they open the newspaper what is it they
find ? They find English or Hindi, they do
not find the dignity of their language main-
tained in the central forum of this great
Nation, It is here that we want that equa-
lity, not in the Eighth Schedule, jt is here
that we want encouragement of our own
languages, not in our States where certainly
they are the official languages.

After all, are not our languages good
enough to sit in the same seat or ‘gadi’ in
this House as Hindi or English 7 Is not the
language spoken by Tagore good enough
to be spoken here and to be reported as it
is spoken in the newspapers? Is not the
language spoken by Bal Gangadhar Tilak
good enough, is not the language in which
Upendra Bhanj wrote the Ramayana,
Vaidehi Vilasa, fit enough to have the same
status as other languages? We should have
it here. The language in which Thiagaraja
wrote, the language which was the mother
tongue of Sankaracharya and the language
in which Kambar wrote are not these good
enough and should they not have the same
status in this national forum ? Take for
example Mr. Randhir Singh's speech. It
was fairly all right and we could under-
stand it without a translation, Please do
give us that semse of equality and dignity.
Then it will not merely be national integra-
tion but it will be natural integration of the
pation. That will be when we have got
the right to speak our own language out-
side and in my State, why cannot I do so
in this forum? ] must have the facility.
Mr. Patil spoke in Kannada; he always
speaks in Canarese, He has to be under-
stood by othersl...(An Hon. Member :
He has suffered for that). He is not suffer-
ing; we arc all suffering. For example, he
said a very mice thing: this is not Lok
Sabba; this is para Lok Sabha. When you
do not have the language of the people, it
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will be para Lok Sabha so far as those
people are concerned. That is the reason
why I want this Bill to be passed and im-
plemented with as much alacrity as possi-
ble. If that is done with sincerity and
speed, all the pational problems in the way
of national integration will be solved in the
most natural way. That is why I say there
will be natural integration. I heartily sup-
port this Bill and I commend this for the
sincere acceptance and implementation by
the Government,

SHRI DINKAR DESAI (Kanara): I
rise to support wholeheartedly this Bill.
Without taking much time, I shall confine
myself to the translation question. My
friend Mr. Patil spoke in Kannada; he
always speaks in Kannada, What is the
result ? His speech is not translated into
Hindi or English. We have thus shown dis-
respect to that Member because we have
said : we do not want to hear your speech
and know what you say. It is disrespect not
only to him but to the language which he
speaks, to the Mysore State which speaks
that language and to the people who have
clected him to this august body. More than
that, it is disrespect to the whole of Indian
democracy. No democracy is complete un-
less it allows a Member to speak in his own
mother tongue, There are other implica-
tions as well, The clectorate may feel or
say : “what is the use of sending a Member
to Lok Sabha if he cannot speak English
or Hindi; and if he speaks his own mother
tongue, it is not translated into either of
these two languages; nobody understands
him.” You are thus restricting the right of
the electorate also. Anyone who is above
25 years of age can be a candidate, But in
practice, this is the restrigtion that is placed.
What is the percentage of people who can
express themselves well in Hindi or Eng-
lish ? Five per cent. If the choice is restrict-
ed to that five per zent, is that democracy ?
Our Congress friends say : we accept this
Bill in principle and in spirit, but not in
practice. This is dishonesty. That is what
the Government also says: we accept the
principle but do not want to put it into
practice, It is practicable to have transla-
tion arrangements. It must be done. If in
the Soviet Union, there could be translation
arrangements simultaneously in 13 lan-
guages, can it not be done for 15 languages
in India ? Instead of 13 buttons, you have
to place 15 buttons in front of your seat;
it is not at all difficult. How it is impossi-
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ble, 1 would like to know. If 13 buttons
could enable you to listen to every lan-
guage, 15 buttons could also do the same
work: It is a simple proposition, Even an
ordinary man can vnderstand this. Is it not
practicable ?

Today, we are flying to the moon.
Science has advanced so much. But at the
same time, we do not want to keep 15
buttons in front of our seats so that demo-
cracy can be complete! That is why I
request the Government to accept this pro-
position. It is no use speaking in our own
language and not getting a translation of
it. It must be translated.

My hon, friend talked about national in-
tegration. Translation will help integration
also, Then there was the question of costs
which may extend to a few lakhs of rupees.
It does not matter if a few lakhs of rupees
for a country like India are spent on this.
There is a proposal for increasing our
allowance. Stop that. We do mot want even
a single rupee more, but even if it costs
Rs. 50 lakhs for making the translation
arrangements, those arrangements must be
made in this House,

With these words, I wholeheartedly sup-
port the Rill and I do hope that the Gov-
ernment will accept it not only in spirit and
in principle but in actual practice from the
next session enwards,

ft sngEmA T ([ETE) : FWAT
¥gw, d ok fag & oFuw
a5y 1 7 ardz s § 7 Iwin
1 g 5 Fr aRT @ WA
N TIW FIATAT |
©sEF) S8 il $4)
Ko pady S mbe e
G5 46 e Sh) QIS D
WAe &5 O G5 dal gyl e
s 55 oy o el
[Sabls
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr.

Chairman, Sir, as tho House knows, it has
been the firm policy of the Government to
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encourage all the 15 national languages in
the country, and in pursuance of this
pohcy we have announced recently that
in the Union Public Service Commission
examinations we shall permit candidates to
appear in all the 15 national languages of
the country. Also, in pursuance of this
policy, several other measures have been
taken and I would invite the attention of
the hon. Members to the new educational
policy that has been enunciated by the
Government, in which also it has been
provided that the highest education would
be now possible in the Indian languages
which are provided in the Eighth Schedule
to the Constitution.

As far as this particular policy is con-
cerned, it i not a policy of the post-Inde-
pendence era. Even before Independence,
this policy was adopted by the Indian
National Congress when they adopted a
resolution regarding the linguistic States, It
was then laid down that after Independence,
India should be reorganised on the basis
of the regional languages so that the admi-
nistrative units could conduct their admi-
nistration in the people’s language. Tt is
apparent that if there is more than one
language spoken or used by the people of
A particular State administrative unit, it
may not be possible for the State to use
one of those languages without difficulty.
And that is why the linguistic States were
formed in order to enable the State Govern-
ments to use the language of the people
for the administration of that particular
State,

Here, when this question is considered,
the question of money is the least. There
is no question of monéy or resources involv-
ed in this matter : neither is there any
technical difficulty; there can be no techni-
cal difficulty, If there is need, and there
is a decision that it has to be done, any-
thing can be done, This is not a very
major technical hurdle. The main question
that we have to consider is that when we
have two Union official languages at present,
can the Union Parliament have 15 official
languages here.

AN HON. MEMBER : Why not ?

SHRI VIDYA CHARAN SHUKLA :
This is the main guestion, I am¥ only pos-
ing the question. You have to consider
this. This is the only point I would be-
seech our hon. Members to confider. Now
the plea is made that sll the 15 national
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languages should be made Union offigial
languages. This is the plea of certain
parlies in the country,

SHRI DINKAR DESAI: We have not
said all the 15 national languages should be
made Union official languages. We only
wan: the 15 languages to be used for
debates in the Parliament.

SHRI VIDYA CHARAN SHUKLA :
I am not saying that the hon. member said
it, 1 said, this proposal has been made
by one of the political parties CPI(M)—
that all the 15 languages of the country
should be made Union official languages.

SHRI DINKAR DESAI : That is not the
purpose of this Bill, Why should he mix
up the two ?

SHR] VIDYA CHARAN SHUKLA :
The hon. member’s case is not so weak
as to get excited. I am only trying to
develop the point and explain the practical
difficulties before the Government in ac-
cepting this constitutional amendment,

We welcome the spirit of this Bill and
we would not mind if these 15 languages
are used here. But the point is, the Union
of India has got now 2 official languages
and ultimately it is envisaged that there will
be only one official language, In that case,
would it be possible or proper to have all
the 15 languages as official languages in the
Union Parliament ?

Prof. Mukerjee was pleased to say that
there was a technical violation of the Con-
stitution whenever any hon, member spoke
in any language other thap English or
Hindi. I will invite his attention to article
120(1) which says :

“Provided that the Chairman of the
Council of States or Speaker of the
House of the People...may permit any
member who cannot adequately express
himself in Hindi or English to address
the House in his mother tongue.”

So, it is not as if anybody violates the
Constitution.

SHRI H. N. MUKERIEE : It is neces-
sary for the persom concerned to get prior
permission of the Chair and also furnish
a copy of the speech which he i¢¥ going
to deliver, Here in this House that rule
has been more or less abrogated,
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SHRI VIDYA CHARAN SHUKLA :
He is right, but that is not provided in the
Constitution. The Constitution permits any
hon. member to speak in his mother ton-
gug  without any hindrance. But the
Speaker was somehow pleased to direct that
there should ‘be a translation, etc, That
is only a direction which he can change at
any time. The basic law of the country
permits any hon. member to speak in his
mother tongue in this House,

MR. CHATRMAN : But the contention
of the members is that the member who
specaks in his mother tongue suffers from
the handicap of not being understood by
the rest of the House., Therefore, they
want arrangements for translation,

SHRI VIDYA CHARAN SHUKLA :
I was coming to that. First of all, there
is no constitutional hindrance to speaking
in one’s mother tongue here. But the kind
of handicap which you have been pleased
to mention is somehow inherent in the
whole scheme of things as it obtains in
the country.,

Now, take the question of the official
language of the Union, The official lan-
guage of the Union has been determined
to be Hindi, and English has been taken as
an associate official language. Now you
can very clearly see that this gives a handi-
cap to all those people in our country
whose mother tongue is not Hindi. This is
a fact with which we have to contend with.
I am not saying that it is proper or im-
proper but this is a situation in which we
find ourselves, because this is the consti-
tutional provision and position today.

SHRI P. R, THAKUR (Nabndwipﬁ
The Constitution can be amended, Why
not amend it?

SHRI VIDYA CHARAN SHUKLA :
But that is not what we are discussing—
the amendment of the Constitution with
a view to changing the official language of
the Union. In that way, everything cam
be amended. Even the whole Constitution
can be amended and thrown away. But
that is not the point we are discussing. The
point is, as the scheme exists today, as the
constitutional position exists today. there is
a certain amount of unfortunate handicap
to thosg people in the country whose mother
tongue is not Hindi, whose mother tongue
i¢ not English, That is the position. Whe-
ther it is a right position or wrong position
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is another matter on which I am mnot ex-
pressing an opinion, The position being so,
I am only saying that you cannot change
that position by making a provision for
use of all the 15 languages here. That is
not going to make any appreciable differ-
ence in the position that exists today.

This is the point that I want to put for-
ward in this House for the comsideration
of the hon. Members, It is not my case
that what has been stated here by the hon.
Members is wrong. It is quite right that
hon, Members here should have the option
to speak in their own mother tongue be-
cause that is the medium through which
they can epress themselves best and the
present arrangement certainly causes a cer-
tain amount of handicap to those hon.
Members who cannot speak Hindi or
English in a proper manner, The constitu-
tion-makers foresaw this difficulty and pro-
vided for it in the Constitution by saying
that members can speak here in other
languages .ullo.

My only point is that the overall position
in our country is such that if we only take
this matter regarding Union Parliament and
leave the rest of the things as they are it
will create all sorts of practical difficulties,
I am not going into the technical difficulties
or difficulties of finance, because they are
pot the main difficulties. The main diffi-
culty is that in place of one Union official
language we cannot have 15 languages.
That is the difficulty, 1 hope hon. Mem-
bers will consider this before they express
their view on this matter,

SHRI SEZHIYAN : Spoke a few words
in Tamil,

Mr. Chairman, in the introduction I
wanted to thank all the hon. Members and
all the parties which gave their valuable
support to the Bill that I have brought
forward. Sir, now for whose benefit am
I supposed to speak? The Minister in
charge is not present in the House,

SHRI S, KANDAPPAN : Sir, is it pro-
per for the Minister to walk away like this.

MR. CHAIRMAN : I think he is com-
ing back.

SHRI S. KANDAPPAN : Then, should
he wait till then to speak ?

MR, CHAIRMAN : The Minister in
charge should have been present in the

35155/68—11

SRAVANA 18, 1890 (5AKA)

Constitution
(Anrdt.) Bill

House to hear the reply to the debate. This
is not proper or fair,
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SHRI SEZHIYAN : In the beginning, I
want to express my thanks to all the mem-
bers and parties that supported 1he Bill
brought forward by me. I wanted to ex-
press my gratitude and thanks in my own
mother tongue because it comes from my
heart. That is why I expressed this in my
own language.

Almost all the Members who participated
in the discussion accepted my Bill. They
unanimously, except for two dissident voices
from the Congress side—I am not dubbing
the entire Congress Party because Shri
Randhir Singh and Shri Panigrahi gave
generous and wholehearted support—asup-
ported it.

AN HON,
Das.

SHRI SEZHIYAN : Also Seth Govind
Das, the veteran Member to whom 1 made
a reference on the last occasion itself when
I moved the Bill. I pointed out then that
as early as 1927 Seth Govind Das brought
forward a Private Member's Resolution in
the Central Assembly asking for this right
for the Indian languages, specially Hindi
and Urdu to be used along with English.
The same facility or the same logic we now
want to be extended to all the other lan-
guages which are now being used and
which have attained the status of national
languages in India. It is a very basic issue.

As I said in my opening speech, I did
not want to encroach upon the entire ambit
of the official language question, It is not
the question of the Union official lan-
guage, That comes under a different chap-
ter and has different scope. My point in
this Bill is confined only to what languages
we, the Members, have got a right to ex-
press our thoughts in' in this Parliament.

Here I can say that if I go to Ceylon, I
find that in the Parliament there a mem-
ber coming from a Tamil province is
allowed to speak in Tamil.

AN HON. MEMBER: Translated also?

SHRI SEZHIYAN : And it is translated.
If you go to Singapore, you wiil find that
four languages—Chinese, Malaysian, Tamil
and English—have been allowed in the

MEMBER : Seth Govind
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Singapore Parliament, A Tamilian in Sin-
gapore can speak in his language in the
Singapore Parliament. The same thing is
there in Malaysia,

When a small country like Singapore can
afford four languages in Parliament, can
we not, a big country, a vast sub-continent
in which entire Europe minus Russia can
be put, afford it ? Should we not have the
magnanimity or the dignity to accept equal
status for all the languages ?

The Minister was very pointed in his
reply. He said that there was no practical
difficulty. He said that once the principle
was accépted we.could implement it. At
least one or two Members who gave quali-
fied support said about practical difficulties,
but the Minister ecrased even that idea.
That means, in principle he is not accepting
it; in principle he is not accepting the un-
animous opinion of the House that all the
languages should be given equal treatment
and equal status here,

16.34 Hrs.
[Mr. DEPUTY-SPEAKER in the Chair.]

Professor Mukerjee was kind enough to
point out that in Soviet Russia there are
facilities for all the 13 languages there to
be spoken without any restriction or with-
out any handicap. My hon. friend, who
spoke in sweet Kannada and which I can
follow to a certain extent, said that we
have been imitating so many things—we
want to set up a revolving tower here at &
cost of lakhs of rupees, we want to put up a
shower which is a fashion in Germany, we
want to send rockets on the lines of
America, we want to put computers here
and throw thousands out of employment—
when we are imitating so many things, he
asked why we do not do this which is
obtainable in Soviet Russia,

A confusion has been created by the
Minister when he tried to reply to our
points, perhaps because of that qualifica-
tion he is a Minister here. As per the Cons-
titution, only Hindi or English has been
allowed as the languages for the business
of Pulu.mnt but if a Mcmber cannot ex-

may be allowed to speak in uot.herhn
gauge by the Speaker, Tberemtwim-
plications in this. Just now Shri Randhir
Singh spoke. He knows both Hindi and
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English—English to a certain extent, to a
good extent, I should say—but he has got
the right to choose to speak in his own
language. Because of a crime that I did in
learning some English T am forced to speak
in that language because the Chair should
be convinced that I cannot express myself
adequately in English.

MR. DEPUTY SPEAKER : This is not
the present position,

SHRI SEZHIYAN : That is the consti-
tutional position, That is what Prof.
Mukerjee said.

MR. DEPUTY SPEAKER.: When I
gave that ruling, it implied that it was not
necessary to prove that he cannot express
himself." I said that you could speak in
your language but the only question is
about reporting. That is all,

SHRI SEZHIYAN: It is due to the
magnanimity or the broad-mindedness of
the Chair. What Prof, Mukerjée said was
that it is not givea as matter of right in
the Constitution. As a mater of right, I
should be able to come and express myself
in my language. Secondly, what I express
in my language should be understood by
others. These two facilities should be
there, The freedom of expression becomes
meaningless when it is not understood by
others.
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The hon. Minister, when he replied,
raised the question as to how they are
giving equal treatment to all the national
languages. He quoted an example of the
U.P.S.C. where they have allowed all the
national languages. Then, he pointed out
the Education Policy wherein they want to
do something for all the languages. I want
to ask Government : Why can't they give
the facility that they want to give to a can-
didate appearing for the UPSC examination
to the hon. Members of Parliament who
have come to Parliament elected by mil-
lions of people 7 The UPSC is intended for
recruiting candidates for the all-India ser-
vices, He points out to an article wherein

cannot give the facility for all the lan
guages here. What happens to the scheme
of things for the UPSC then ? The same
should apply here aiso. If they relax there
or give the facility of alowing all the 15
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languages for the UPSC examinations, I
do pot know how and in what way they
are prevented from giving the same facility
to the poor Members of Parliament here.

Another thing that I want to impress up-
on him is that....

SHRI H. N, MUKERJEE : On a point
of order, Sir. Where is the Minister ? The
Minister went away after intervening in tho
debate, There are some Deputy Ministers
of different Departments. We do not know
who is who in Government. At least I can-
not keep track of them. Where is the Min-
ister in-charge of the Bill ? The debate has
not concluded yet.

MR. DEPUTY SPEAKER: When he
wanted to intervene and then leave the
House, because he had some business in
the other House, I said that it was not pro-
per and that he must show proper courtesy
to the House,

SHRI H. N. MUKERJEE : Somebody
should be here from he Home Ministry.

MR. DEPUTY SPEAKER : The Deputy
Law Minister is here, of course....

SHRI SEZHIYAN : If you want, I can
postpone my speech,

SHRI H, N, MUKERJEE ;: Where is his
deputy ? Is there a Deputy Minister of

Home Affairs there ? Somebody should be
here.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : What is the difficulty, Sir? I
am here,

MR. DEPUTY SPEAKER : It is a ques-
tion of how Ministers should treat the
House. It is not an individual question, I
recognise he has some work in the other
House, But, at the same time, they have
raised a very pertinent point that nobody
from the Home Ministry is here. The
Home Minister intervened and went away.
I can understand he has gome to the other

:Lm:se. But his deputy should have been
e,

SHRI M. YUNUS S&LEEM Sir, my
submission is that this is a Constitution
Amendment Bill and I am here. . . (Inter-
ruption)

_MR. DEPUTY SPEAKER : That is all
right. But his deputy should have been
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bere, not necessarily the JMinister, (Infer-
ruption) Now it is all right. The Deputy
Prime Minister is present.

SHRI 5, KANDAPPAN: If it is not
possible for the Ministers to be present, is
it not proper for them to inform earlier so
that the debate could be postponed 10 a
later date ? (Interruption)

MR. DEPUTY SPEAKER : 1 must re-
mind you that he indicated that he had
some business in the other House and 1
said that it would not be possible for him
to intervene at that stage and that he
should take the debate seriously. He re-
plied to the debate and then left the Touse.
He should have placed his deputy here.in
addition to the Deputy Minister of Law,
Now, the Deputy Prime Minister is here.
The hon. Member should conclude now.

SHRI ANBAZHAGAN (Tiruchengode) :
The Deputy Prime Minister may accept the
policy of the Bill, so that this debate can
be concluded without amy trouble,

SHRI SEZHIYAN: We wanted the
Home Minister. We have got every respect
for the Deputy Prime Minister. But this
question concerns the Home Ministry.
Somebody from the Home Ministry should
be present. After hearing my argument, he
may concede some points. ..

MR, DEPUTY-SPEAKER : 1 have
already said that the Deputy Home Minis-
wr snould have been here. But mow the
Deputy Prime Minister is here. He will
consider every aspect.

SHRI THIRUMALA RAO (Kakinada) :
Government owes responsibility to the
House. Exigencies of business and other
difficulties may entail the absence of cer-
tain Ministers at certain times, They bave
deputed the Deputy Law Minister, who is
equally seized of the matter and the nature
of the Bill. You can accept him as the
representative of the Government to deal
with this, We are now at the voting time.

MR. DEPUTY-SPEAKER: 1 have
already explained. The Minister of State
need not have been present, but his Deputy
in the Home Ministry could have been
here; that would have beéen better. . . '

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): I think, T can bo a
better Deputy than the others.. (Inter-
ruptions).
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MR. DEPUTY-SPEAKER : As soon as
the Deputy Prime Minister entered, the
whole controversy was put to an end.

SHRI S. KANDAPPAN : Let us post-
pone the debate and resume it on the next
occasion,

MR. DEPUTY-SPEAKER : Now there
is no ground for postponement. The Deputy
Prime Minister is here.

SHRI TENNETI VISWANATHAM : It
is not so simple as that. The subject is
handled by the Home Ministry, The Home
Minister is not here, the Minister of State
is also...

MR. DEPUTY-SPEAKER: Now the
Deputy Home Minister has come.

SHRI TENNETI VISWANATHAM : As
soon as the reply was over, the Minister of
State without even informing the House
saying, ‘Kindly excuse me; I have got busi-
ness elsewhere”, simply turned his back
and went away, Now what has happened ?
The Chief Whip went out and as in that
story, ‘bring the first man available for the
marriage of my daughter’, he found out the
Deputy Prime Minister and has brought
him here.

MR. DEPUTY-SPEAKER : Mr. Sezhi-
yan,

SHRI SEZHIYAN: Now the Deputy
Home Minister is here. I presume he will
be able to clarify certain points here,

The Minister of State, who was here
before him, made some points about the
difficulties in translation and all those
things. . .

MR, DEPUTY-SPEAKER : The time is
limited. We have already extended it once.
He may try to conclude.

SHRI SEZHIYAN : So much time was
taken away by none of the Ministers from
the Home Ministry being present here, I
am just concluding.

A few points were made. But this has to
be understood correctly. One is a Constitu-
tional provision and the other thing is
simultaneous  translation.  Simultaneous
translation has nothag to do with the Cons-
titutional provision. The Constitutional pro-
vision which gives permission for the
business in Parliament to be transacted in
Hindi and English was made in 1950, but
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the facility for simultaneous translation was
made in available only two years ago. Till
then, what was the position? A member
who could speak in Hindi was speaking in
Hindi, though the facility of simultaneous
translation was not there. If a member
spoke in English it was recorded. There
was no translation facility. What I want to
say is this, Introducing or amending this
one does not necessarily lead, as per the
Constitutional provision, to simultanecous
translation. That is a scparate matter. Even
when the Constitutional provision was there
for the use of both English and Hindi,
there was no simultaneous translation faci-
lity available in 1950; it was only in 1965
when there was so much of demand, that
facility was provided, So, that has to be
separated from this one. Simultaneous
translation is mot the problem involved in
this Bill; the problem involved in this Bill
is whether you can allow, in principle, the
languages listed in the Eighth Schedule to
be used here. That is the first point that has
to be conceded. This point should be clari-
fied, The Constitutional provision is one
thing and simultaneous translation is an-
other thing. Let us not worry about simul-
taneous translation facility being there or
not; that is a separate matter to be gone
into by technical people. The Government
could at least start this kind of thing : they
can accept all the 14 languages to be used
here; and to-begin with, they can translate
in two languages that are given here,
namely, English and Hindi.

SHRI MORARJI DESAI: To Begin
with,

SHRI S. KANDAPPAN : He may not
be there; we may not be there. But let us
begin it.

SHRI SEZHIYAN : 1f the technical
difficulties are overcome and technically it
is found feasible to give a translation in the
respective languapes, well and good. But
to begin with, let us have some facilitics.
We can allow a member to express himself
in his own language and give a translation
thereof with the facilities we have got.
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Therefore, let us not put any difficulty
there.

As 1 said, article 120 is not a facility
given by the Speaker by altering the rules
of the House. It is a matter of right, the
ri;htofammbermspakluhhm
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language in this august House, the supreme
Parliament of this country, -

Therefore, T appeal to the Deputy
Minister who has come just now to accept
this amendment. Later on we can work
out the details. I also appeal to the
Deputy Prime Minister to accept this Bill
in principle at least; then we can thrash
out the details. If there are any difficul-
ties, technical or otherwise, we are always

prepared to co-operate and conduct the
business of the House in an intelligent and
concrete manner,

SHRI MORARJI DESAI: 1 oppose it
in principle.

Division No. 11]

Abraham, Shri K. M,
Anbuchezhian, Shri

Bharti, Shri Maharaj Singh
Desai, Shri Dinkar
Gowda, Shri M, H.
Gowder, Shri Nanja

Joshi, Shri Jagannath Rao
Kandappan, Shri S.
Krishnamoorthi, Shri V.
Menon, Shri Vishwanatha
Misra, Shri Srinibas
Molahu Prasad, Shri
Mukerjee, Shri H. N.
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MR, DEPUTY-SPEAKER : I¢ he pres-
sing the Motion ?

SHRI SEZHIYAN : Yes.

MR, DEPUTY-SPEAKEKR: This being
a Constitution (Amendment) Bill, voting
has to be by division. Let the Lobbies be
cleared.

The Question is :

“That the Bill further to amend the
Constitution of India, be taken into comsi-
deration.”

The Lok Sabha divided.

AYES [16.52 Has.

Muthusami, Shri C.

Nibal Singh, Shri

Patel, Shri J. H.

Patil, Shri N, R.

Ram Charan, Shri
Ramamoorthy, Shri P.
Satya Narain Singh, Shri ~
Sen, Shri A. K

Sezhiyan, Shri

Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Viswanatham, Shri Tenneti
Vashpal Singh, Shri

NOES

Ankinpedu, Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Bansh Narain Singh, Shri
Barua, Shri Bedabrata

Bhanu Prakash Singh, Shri
Chatterji, Shri Krishna Kumar

Chaturvedi, Shri R, L.

Das, Shri N, T.

Desai, Shri Morarji

Dhillon, Shri G. S.

Dwivedi, Shri Nageshwar

Ering, Shri D.

Gajraj Singh Rao, Shri -
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Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Gupta, Shri Lakhan Lal
Jagiilwan Ram, Shri
Jaipal Singh, Shri
Kamble, Shri

Kasture, Shri A S.
Kedaria, Shri C. M.
Kinder Lal, Shri

Kureel, Shri B. N.
Kushok Bakula, Shri
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Malhotra, Shri Inder J.
Mane, Shri Shankarrao
Master, Shri Bhola Nath
Mehta, Shri P. M.
Melkote, Dr.

Minimata, Agam Dass Guru, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mrityunjay Prasad, Shri
Murthy, Shri B. S.
Naghnoor, Shri M, N,
Oraon, Shri Kartik
Pahadia, Shri

Pandey, Shri K. N.
Partap Singh, Shri

AUGUST 9, 1968

Constitution (Amdt.)
Bill

Parthasarathy, Shri
Patel, Shri Manubhai
Patil, Shri Deorao
Patil, Shri S. B.

Patil, Shri T, A.

Raj Deo Singh, Shri
Ram Dhan, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rao, Shri Thirumala
Rohatgi, Shrimati Sushila
Saleem, Shri M, Y.
Sanji Rupji, Shri
Sarma, Shri A. T.

Sen, Shri Dwaipayan
Sen, Shri P. G.
Shambhu Nath, Shri
Shankaranand, Shri
Shastri, Shri Ramanand
Sheo Narain, Shri
Siddeshwar Prasad, Shri
Snatak, Shri Nar Deo
Sunder Lal, Shri
Suryanarayana, Shri K.
Tiwary, Shri D, N.
Tiwary, Shri K. N.
Tula Ram, Shri

Uikey, Shri M. G.
Verma, Shri Balgovind
Yadab, Shri N. P.
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MR. DEPUTY SPEAKER : The result*
of the Division is : Ayes: 26; Noes: 73.

The motion is not carried by a majority
of the total membership of the House and
by a majority of not less than two-thirds
of the Members present and voting, There-
fore, the motion is lost.

The motion was negatived.

16.50 Hus.

ALL INDIA AYURVEDIC MEDICAL
COUNCIL BILL

SHRI A. T. SARMA (Bhanjanagar) : I
beg to move :

“That the debate on the motion ‘That
the Bill to provide for the constitution of
an All India Ayurvedic Medical Council
for India, maintenance of an Ayurvedic
Medical Register for the whole of India
and for matters connected therewith, be
circulated for the purpose of eliciting
opinion thereon by the first day of the
pext session'. which was adjourned on
the 10th May, 1968, be resumed now.”

MR. DEPUTY SPEAKER : The ques-
tion is :

“That the debate on the motion *That
the Bill to provide for the conmstitution
of an All India Ayurvedic Medical
Council for India, maintenance of an
Ayurvedic Medical Register for the
whole of India and for matters con-
nected therewith, be circulated for the
purpose of eliciting opinion thereon by
the first day of the mext session’, which
was adjourned on the 10th May, 1968,
be resumed now".

The motion was adopted.
st fiorw Aromw (a=t) caqER ®
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"Iy'he following Members also recorded their votes :—
A

ES: Shri Bhogendra Jha;

NOES: Sarvashri P. K. Khanna and Nawal Kishore Sharma.



